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LEFT OUT Muslim Presence Lowest on Permanent, Ad Hoc Commissions
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commissions/?amp=1

12 hours ago

Two Muslims headed the Election Commission of India

UPSC had one Muslim as chairperson and 10 as members

No Muslims as the Atomic Energy Commission chief or member
One Muslim in 21 National Human Rights Commission’s members
Team Clarion

NEW DELHI — Be it finance, law, or information, Muslim representation on India’s
Permanent and Ad Hoc Commissions has remained the lowest with successive
governments carrying out symbolic nominations from the largest minority community.
These commissions are tasked with performing and bringinhg about reforms in several
domains including administration, economy, education, judiciary, and social systems,
according to a new book, Muslims in India 1947-2024 — Fake Narratives versus Ground
Realities.

India has now 32 Permanent Commissions in place. Between 1977 and 2005, India had
14 Ad Hoc Commissions which included the Commission for Religious and Linguistic
Minorities in 2004 and Mukherjee Commission set up in 2005 to investigate the death of
Netaji Subhas Chandra Bose in 1945. Over 100 committees were also formed to look into
specific issues and developments, of whom only two had been under Muslim officials.

Formed in 1926, the Union Public Service Commission (UPSC) continued its role after
Independence by conducting examinations for appointment to the Civil Services and
others and direct recruitment by selection through interviews. Since Independence, it has
seen 16 chairpersons which included one Muslim — JM Qureshi from September 1996 for
a three-year term. Its 85 members since 1947 included 10 Muslims, the last from 2002 to
2005. It has by end-2024 over 111 officials including five Muslims. Presently, the seven-
member UPSC has no Muslim representation.

Set up in April 1945, the Central Water Commission (CWC) formed to efficiently deal with
water resources development and address climate change, had seen 54 chairpersons of
whom four were Muslims — M Hayat in 1958, Z Hasan (twice in 1998 and 2000), and S
Masood Hussain, from 2017 to 2019. Its current four members have no Muslim. Also, no
Muslim is among its 30 senior management staff.

The first commission to emerge after Independence was the Pay Commission. The Union
government establishes a Pay Commission every 10 years to revise employee pay
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scales, and its recommendations are usually adopted by all states after some
modifications. The Pay Commission has seen eight persons as its head, of whom none
were Muslims.

The Indian Atomic Energy Commission came up in August 1948, replacing the Indian
Atomic Energy Commission that was created a month earlier under the Department of
Scientific Research, to plan and implement measures on sound technical and economic
principles and free from all non-essential restrictions or needlessly elastic rules in the
atomic energy domain. The Indian Atomic Energy Commission was replaced by the
Atomic Energy Commission of India (AECI) in March 1954.

Between 1948 and 2023 onwards, AECI had seen 13 chairpersons with no Muslim among
them during the 76-year-long period. The same case prevails with nine Secretaries at the
Department of Atomic Energy (DAE). No Muslim is now among the 13 AECI members
appointed for each calendar year. The DAE has 65 top officials including three Muslims.
After Independence, the Linguistic Provinces Commission (LPC) was set up in June 1948
to evaluate the feasibility of creating new provinces based on language and reorganising
the dominion based on financial efficiency, demographic contiguity, and ease of
management. The LPC had three members headed by a retired judge of the Allahabad
High Court. No Muslim sat on this high-powered panel. Its report, released in December
1948, rejected the idea of organising provinces solely on linguistic grounds while
recommending reorganising the provinces of Madras, Bombay, Berar, and the Central
Provinces on “geographical contiguity, financial self-sufficiency, and ease of
administration”.

Soon came another three-member committee headed by Pandit Jawaharlal Nehru which
also concluded that it was not feasible to reorganise the country on linguistic lines. In
December 1953, Prime Minister Jawaharlal Nehru formed the States Reorganisation
Commission (SRC) headed by Justice Sir Syed Fazal Ali, KM Panikkar, a diplomat, and
parliamentarian HN Kunzru, as its members. Two years later, it recommended
reorganising 27 states of various categories into 16 states and three Union Territories.
The States Reorganisation Act of 1956 created Andhra Pradesh, Bombay, Kerala,
Madhya Pradesh, Madras, Mysore, Punjab, and Rajasthan. The Bombay Reorganisation
Act came up in 1960, the Punjab Reorganisation Act six years later, and the State of
Himachal Pradesh Reorganisation Act in 1970.

The Election Commission of India came up in January 1950, a year before India went in
for its first general elections to conduct elections to the offices of the President and Vice-
President of India, Parliament, State Legislative Assemblies, and Legislative Councils.
The permanent Constitutional body had only a Chief Election Commissioner (CEC) but
currently consists of the CEC and two Election Commissioners (ECs). For the first time,
two additional commissioners were appointed in October 1989 and their tenures ended
in January 1990. Later, in October 1993, two additional election commissioners were
appointed. Its decision-making power is through a majority vote. Two of the 24 CECs
have been Muslims — Dr SY Quraishi from July 2010 to June 2012, and Dr Nasim Zaidi,
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from April 2015 to July 2017. No Muslim figured in the list of six election commissioners
since 1989.

Also, in 1950 came the Planning Commission to formulate India’'s Five-Year Plans,
among other functions. Through its 12th successive five-year-plans, it brought about a
massive socio-economic transformation that placed the country as the world’s
10th largest economy by its end. In January 2015, the BJP-led NDA government replaced
the Planning Commission with a newly created NITI Aayog to serve as the apex public
policy think-tank of the Union government. In July 2024, the Aayog got four full-time
members, and 15 ex-officio members. After the new body was formed, not a single Muslim
had been on its board. Among its 275 officials, there are 16 Muslims. The Finance
Commission arrived in November 1951. Its members included no Muslims. The panel
was asked to make recommendations on the sharing revenues of the Income Tax and
Excise Duties, among others. To date, 16 Finance Commissions have been in place of
which one had been headed by a Muslim — Ali Mohammed Khusro between 2000 to 2005
as its 11th chief.

There had been no Muslim among its 25 Deputy Chairpersons. Four Muslims had been
among its 114 members till 2023 including Dr Abid Hussain, who later became the Indian
Ambassador to the US. In January 2024, the 16th Finance Commission replaced the
Planning Commission after Narendra Modi became prime minister in 2014. In 1953, the
University Grants Commission (UGC) started to coordinate, determine, and maintain
standards of university education, provide recognition to universities, and disburse funds
to recognised universities and colleges. Its 19 chairpersons from its inception include a
Muslim — Humayun Kabir for a year from 1955. Its 14 vice-chairpersons too had a Muslim
— Prof Rais Ahmed who served for three years from 1982. There had been no Muslim
among its 15 secretaries. There is not a single Muslim among its 51 officers.

The Law Commission of India began in 1955 for a three-year term. During colonial times,
the first law commission was constituted in 1834 to investigate the constitution of courts
and the nature of laws. This commission, with Lord Thomas Babington Macaulay and
three others as members, drafted the Penal Code in 1837. Since the 1950s, 22 law
commissions have been appointed, each with a three-year term and a definite term of
reference.

In November 2022, the chairperson of the 23rd Law Commission was appointed along
with five members whose tenures will end in August 2027. No Muslim has ever become
the chief of the Law Commission, and no Muslim is among its 11 officials in New Delhi.

The Khadi and Village Industries Commission (KVIC) was formed in April 1957 to take
over the work of the former All India Khadi and Village Industries Board. No Muslim has
headed KVIC and there are no Muslims among the 26 top officials across the country.

The National Commission for Minorities (NCM) came up as the statutory body in May
1993 for the development of the recognised minorities in India. Of its eight chairpersons,
three were Muslims including Justice Sardar Ali Khan, a former judge of Andhra Pradesh
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High Court. Among its seven senior officials are two Muslims. One Muslim is among four
members.

The Central Vigilance Commission (CVC) came up in 1964 to promote integrity,
transparency, and accountability in public administration, as suggested by the Santhanam
Committee on Prevention of Corruption. In 2003, the government accorded it the status
of an autonomous body, free of control from any executive authority, charged with
monitoring all vigilance activity under the Union government, advising various authorities
in Union government organisations in planning, executing, reviewing, and reforming their
vigilance work. It has seen a total of 20 chiefs, the tenure of the last ends in January 2027.
No Muslim figures on this list. Among its current 98 officials, there are only two Muslims.

The Oil and Natural Gas Commission has seen 21 chairpersons of whom one was a
Muslim — A Zaman in 1965 for a year. In 1965, the Agricultural Prices Commission came
up to stabilise agricultural prices and ensure meaningful real income levels for farmers,
and essential agricultural commodities at reasonable prices. The system of Minimum
Support Price (MSP) was first introduced for wheat in 1966-67 and later expanded to
include other essential food crops. Renamed Commission for Agricultural Costs and
Prices (CAPC) it recommends MSPs of 23 commodities — seven cereals, seven oilseeds,
and four commercial crops. Each year, the commission estimates the cost of production
for various crops, using three definitions.

The Administrative Reforms Commission (ARC) which recommends reviewing the public
administration system was established in January 1966. It has seen 10 chairpersons
which included no Muslims. In 1985 it began working as the Commission for Agricultural
Costs and Prices (CACP) under the Ministry of Agriculture and Farmers Welfare. Its
current three members including the chief have no Muslim representation. Its non-official
members are representatives of the farming community and usually have an active
association with the farming community. No Muslim had either been its chairperson or a
member since its formation. The post of four members remained vacant till 2024-end. Its
45 senior officials include two Muslims including Abdul Aleem, Economic Officer.

The Staff Selection Commission (SSC) came into existence in 1976 for the smooth
conduct of examinations in different parts of the country through seven regional offices
and it had seen 22 chairpersons including two Muslims — Saiyid Hamid who served as its
first chief from 1976 to 1980, and IMG Khan, from 2005 to 2006. There are two Muslims
among its 69 senior officials.

Constituted in 1988, the National Consumer Disputes Redressal Commission is headed
by a sitting or a retired judge of the Supreme Court or a sitting or retired chief justice of a
high court. It is presently headed by a former chief justice of Patna high court and has 10
members of whom none is a Muslim. Its nine chairpersons included no Muslim. Thirty-
nine of its members included a Muslim — Rais Ahmed, from 1988 to 1990.

India set up a Telecom Commission in April 1989 to deal with the various aspects of
telecommunications including policy formulation, licensing, wireless spectrum
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management, administrative monitoring of PSUs, research and development,
standardisation, and validation of equipment. In October 2018, the government renamed
it the Digital Communications Commission. The name change has been brought in line
with the objectives of the National Digital Communications Policy to project
telecommunications as a business-enabling segment that permeates across various
sectors.

The commission consisted of a chairman, four full-time members, who are ex-officio
secretaries to the Union government in the Department of Telecom (DoT), and four part-
time members who are secretaries to the Union government in the concerned
departments. In August 2023, the Digital Communication Commission was disbanded
and ceded the budget decisions to the Department of Expenditure. During its run, the
body had no Muslims among its members or in the senior management.

The National Commission for Women came into being in 1992 to protect and promote the
interests of women and to assess the country’s constitutional safeguards for the fairer
sex. None of its nine chairpersons had been a Muslim. Of its 124 officials are five Muslims,
a personal secretary in the Deputy Secretary’s office. Among its 42 members till now were
five Muslims. In 1993 came the National Commission for Backward Classes (BCs), a
constitutional body tasked with considering the inclusions and exclusions from the lists of
castes notified as backward for job reservations, and to advise the Union on such
matters.

The commission was reconstituted seven times up to 2016. It has seen a total of 50
chairpersons and members since its inception. Most of its chairperson had been BP
Mandal who headed the Socially and Educationally Backward Classes Commission
(SEBC) in January 1979 during the Morarji Desai regime. Two Muslims — Abdul Ali Azizi
and Dr Shakeel Uz Zaman Ansari — had been its members each for two terms, from 2007
to 2010, and from 2011 to 2014, and again from 2014 to 2017. No Muslim is among 18
officials of the commission now. As of 2024-end, the post of four members is vacant.

The National Human Rights Commission of India (NHRC) came up as a statutory body in
October 1993 for the protection and promotion of human rights “relating to life, liberty,
equality and dignity of the individual guaranteed by the Constitution of India or embodied
in the International Covenants and enforceable by courts in India”. By June 2021, it had
32 chairpersons and members till the end of 2024, of whom only one was a Muslim —
Justice Fathima Beevi, a member from November 1993 to January 1997. No Muslim had
been among its 17 Secretary-Generals. Among its 17 officials are two Muslims.

The National Commission to Review the Working of the Constitution (NCRWC) was set
up in February 2000 to examine how best the Constitution can respond to the changing
needs for an efficient, smooth, and effective system of governance and socio-economic
development of modern India within the framework of Parliamentary democracy. Its
tenure was extended from time to time up to March 2002 when it submitted its two-volume
report. It was chaired by the retired chief justice of India Justice Venkatachaliah, and its
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10 other members included a Muslim — Abid Hussain, former ambassador of India to the
US. Interestingly, none of its recommendations have been accepted by governments to
date.

In the second year of the 21st century came the National Commission on Cattle (NCC) to
suggest ways of improving the condition of cattle across the country. In December 2001,
the Parliament was informed that it was set up to review the relevant laws of the land that
relate to the protection, preservation, development, and well-being of cows and their
progeny and suggest measures for their effective implementation; to study the existing
provisions for the maintenance of organisations working for protection and development
of cattle, and to study the contribution of cattle towards the economy and to suggest ways
and means for maximum utilisation of cattle products.

In August 2002, the commission recommended to the NDA government headed by Atal
Bihari Vajpayee that the Union government should by law prohibit the slaughter of cows
and their progeny, besides regulating and controlling their transport from one state to
another for slaughter. It recommended making cows the national animal. It also
recommended the constitution of a permanent National Cattle Development Commission
with a fund of Rs100 crore per year for the preservation and development of cattle in the
country. To date, none of its 35 chairpersons and members have been Muslims.

The Competition Commission of India, set up in October 2003 and fully functional from
May 2009, consists of a chairperson and not less than two and not more than six other
members to be appointed by the Union Government. It must eliminate practices having
adverse effects on competition, promote and sustain competition, protect the interests of
consumers, and ensure freedom of trade in the country’s markets. It is also required to
give opinion on competition issues on a reference received from a statutory authority
established under any law and to undertake competition advocacy, create public
awareness, and impart training on competition issues.

From 2010 till date, the commission has seen 42 chairpersons and members. Among its
109 officials are three Muslims including a Deputy Director-General. The National
Commission for Scheduled Tribes (NCST) was set up as a constitutional body in 2004,
and it had seven chairpersons. There is no Muslim among its 13 senior officials as of
2024. Also, in 2004 the National Commission for Scheduled Castes (NCSC) was set up.
None of its six chairpersons had been Muslim or its 32 members. Also, no Muslim is
among its 16 CPIOs or 46 officials at its New Delhi secretariat.

The National Commission for Enterprises in the Unorganised Sector (NCEUS) also came
up in 2004 to address the issues faced by enterprises in the unorganised sector which
consists of all unincorporated private enterprises owned by individuals or households
engaged in the sale or production of goods and services operated on a proprietary or
partnership basis and with less than 10 workers in total. It has two dozen experts as
chairpersons and members over the past two decades. Operating since 2005, the
National Commission for Minority Educational Institutions presently has a member, a
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Muslim who was previously the Chairman of the Jharkhand State Minorities Commission,
and Vice Chairman of the National Council for Promotion of Urdu Language.

The Sachar Committee, a seven-member high-level panel, was established in March
2005 headed by former Chief Justice of Delhi High Court Rajinder Sachar to study the
social, economic, and educational condition of Muslims in India. The committee submitted
its 403-page report in 2006 offering suggestions and solutions for the inclusive
development of the Muslims in India. In 2004, the Indian National Congress returned to
power after having been in Opposition for eight years, an unprecedented length of time
for a party that had ruled the country for 44 out of 57 years between 1947 and 2004. The
report offered insights into the Muslim community’s social, economic, and educational
conditions. The committee was composed of seven members which included four
Muslims — Sayyid Hamid, MA Basith, Akhtar Majeed, and Abu Saleh Shariff.

The National Statistical Commission (NSC) was set up in July 2006 to reduce the
problems faced by statistical agencies in the country regarding the collection of data and
to ensure the collection of unbiased data to restore public trust in the figures released by
the Union government. It emerged following the merger of the Central Statistical
Organisation (CSO) and the National Sample Survey Organisation (NSSO). It was
established based on the recommendations of the Rangarajan Commission which
reviewed the Indian Statistical System in 2001. The NSC needs five members, including
a chairperson, to function. It has seen five chairpersons and 19 members between 2006
and 2022, of whom none were Muslim.

Also, in 2005 came the National Commission for Protection of Child Rights (NCPCR)
which defined a child as someone up to the age of 18 years. There is no Muslim among
its four chairpersons or present three members. Its 12 officials include a Muslim woman,
Senior Technical Expert for Child Health, Care, and Welfare. In January 2009, the Indian
Pharmacopoeia Commission (IPC) came into existence to deal with matters relating to
the timely publication of the Indian Pharmacopoeia, the official book of standards for
drugs, specifying the standards of identity, purity and strength of the drugs imported,
manufactured for sale, stocked or exhibited for sale or distributed. Its chairperson is the
Secretary of the Ministry of Health and Family Welfare, and the Secretary-cum-Scientific
Director is the Chief Scientific and Executive Officer of the Commission. Its governing
body for the FY 2024-25 has 33 members with no Muslim.

The scientific body of the Indian Pharmacopoeia Commission has 21 members including
one Muslim. The 155 members of the Expert Groups include one Muslim in Allergen group
while the Anti-Retroviral has one Muslim. Its 54 employees include one Muslim, a
scientific assistant. The 80 contractual scientific staff have no Muslims. The National
Commission for Indian System of Medicine (NCISM) came into force in June 2021 under
which the government constituted four autonomous boards. Its 18 present members
including chairpersons include three Muslim officials. Its 15 officials include one Muslim.
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The National Medical Commission (NMC) was constituted in September 2020, after the
Medical Council of India stood dissolved, to improve access to quality and affordable
medical education, ensure the availability of adequate and high-quality medical
professionals, promote equitable and universal healthcare that encourages community
health perspective and makes services of medical professionals accessible to all the
citizens; and encourage medical professionals to adopt latest medical research in their
work and to contribute to research.

Its 33 members include no Muslim. Under it operates four autonomous boards with 21
members. It includes one Muslim under the Post-Graduate Medical Education Board. In
2021, came the Commission for Air Quality Management in the National Capital Region
and Adjoining Areas, for better coordination, research, identification, and resolution of
problems surrounding the air quality index, and to issue directions and entertain
complaints to protect and improve the quality of air. Its 11 members and 11 officials have
no Muslim representation till the end of 2024.
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NHRC, India’s 4-week in-person Winter Internship — 2024 concludes

https://jharkhandstatenews.com/article/top-stories/8929/nhrc-india-s-4-week-in-person-
winter-internship-2024-concludes/

11 January 2025

As many as 61 post-graduate level students from different academic disciplines of various
universities and colleges from 18 states and two Union Territories attended NHRC and
took part in this event.

India Chairperson, Justice Shri V. Ramasubramanian said, the youth of today must make
the best and constructive use of the tremendous access to information.

He urged them to inculcate human values in life without which they can’t respect others’
human rights.He underscored the richness of the centuries-old Indian ethos and culture
of respecting and practicing human rights.

NHRC, India Secretary General, Shri Bharat Lal urged the interns to make use of the
knowledge to expand human rights outreach.
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National Outcry: NCW Demands Justice in Kerala Sexual Abuse Scandal

The National Commission for Women (NCW) has called for swift justice following reports
of a teenage girl's sexual abuse by 64 individuals in Kerala's Pathanamthitta district. The
NCW insists on prompt arrests and a detailed investigation, with 14 suspects already
detained. The NHRC has also intervened.

https://www.devdiscourse.com/article/headlines/3221782-supreme-court-validates-high-
courts-decision-on-yunus-case

Updated: 11-01-2025 23:42 IST | Created: 11-01-2025 23:42 IST

The National Commission for Women (NCW) has voiced serious alarm regarding
distressing reports of sexual abuse involving a teenage girl allegedly victimized by 64
individuals over a span of four years in Pathanamthitta district, Kerala. The NCW is
pushing for an expeditious and fair investigation while advocating for the immediate arrest
of all implicated parties.

On its social media platform, the NCW, guided by Chairperson Vijaya Rahatkar,
expressed strong condemnation of the crime, urging authorities to adopt swift action.
Despite arrests already made, the Commission emphasized the necessity of continued
efforts to apprehend all involved and to provide essential medical and psychological
support to the victim.

A comprehensive report on actions taken is demanded within three days as the
investigation unfolds, with 14 arrests already made across five registered cases. Local
police have already initiated investigations, aligning with efforts spearheaded by
Pathanamthitta Deputy Superintendent of Police PS Nandakumar. Meanwhile, the
National Human Rights Commission has urged the state government to act decisively,
highlighting the case's gravity and the minor girl's courage in speaking out.

(With inputs from agencies.)
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NCW takes cognizance of Kerala sexual abuse case
https://thenewsmill.com/2025/01/ncw-takes-cognizance-of-kerala-sexual-abuse-case/

Published on: Jan 11, 2025

The National Commission for Women (NCW) has expressed grave concern over reports
of sexual abuse involving a teenage girl by 64 individuals over four years in Kerala’'s
Pathanamthitta district and issued directions for a fair and timely investigation into the

matter.
The NCW has also instructed authorities to ensure the prompt arrest of all accused and
provide the victim with the required support.

Taking to its social media handle on X, NCW posted, “On the directions of Chairperson
Vijaya Rahatkar, the National Commission for Women has taken serious note of reports
of a teenage girl alleging sexual abuse by 64 individuals over four years in Kerala’'s
Pathanamthitta district.”

“‘While few accused have been arrested, the Commission strongly condemns this heinous
crime and has directed authorities to ensure the immediate arrest of all accused, a fair
and time-bound investigation, and necessary support for the victim, including medical and
psychological care,” said the Commission.

The NCW also said that a detailed action taken report has been sought within 3 days.
Meanwhile, 14 people have been arrested in 5 cases registered so far in connection with
the alleged sexual abuse of a now 18-year-old girl in Kerala’s Pathanamthitta district.
The llavumthitta police, which had registered two cases, had arrested 5 youths yesterday.
Then today, the Pathanamthitta police registered 3 cases and immediately took 9 of the
total 14 accused into custody.

Subin (24), VK Vineeth (30), K Anandu (21), S Sandeep (30), and Sreeni alias S Sudhi
(24) are the accused in a case registered at the llavumthitta station. Achu Anand (21) is
the accused in another POCSO case registered here.
The fifth accused in the first case, Sudhi, is currently in jail in another POCSO case
registered by the Pathanamthitta police earlier.

The investigation into this case, which has been filed under sections of the Prevention of
Atrocities against Scheduled Castes Act, is being conducted by Pathanamthitta Deputy
Superintendent of Police PS Nandakumar. The case was registered on the report of the
Pathanamthitta Child Welfare Committee (CWC).

Earlier in the day, the National Human Rights Commission (NHRC) also took cognizance
of the sexual abuse case in Kerala and said that it has written to the state government for
action in this matter.
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“Everyone should stand with the minor girl who has courageously raised her voice against
the incidents of rape that happened to her for 5 years. It is very important that we all
become her strength. We should appreciate her for showing courage.

64 people raped her continuously for 5 years. It means that the system has collapsed.
We are writing to the state government for action in this matter as per the complaint,”
NHRC member Priyank Kanoongo said.
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India News | NCW Takes Cognizance of Kerala Sexual Abuse Case

Get latest articles and stories on India at LatestLY. The NCW has also instructed
authorities to ensure the prompt arrest of all accused and provide the victim with the
required support.

https://www.latestly.com/agency-news/india-news-ncw-takes-cognizance-of-kerala-
sexual-abuse-case-6558039.html

Jan 11, 2025 11:44 PM IST

New Delhi [India], January 11 (ANI): The National Commission for Women (NCW) has
expressed grave concern over reports of sexual abuse involving a teenage girl by 64
individuals over four years in Kerala's Pathanamthitta district and issued directions for a
fair and timely investigation into the matter.

The NCW has also instructed authorities to ensure the prompt arrest of all accused and
provide the victim with the required support.

Taking to its social media handle on X, NCW posted, "On the directions of Chairperson
Vijaya Rahatkar, the National Commission for Women has taken serious note of reports
of a teenage girl alleging sexual abuse by 64 individuals over four years in Kerala's
Pathanamthitta district.”

"While few accused have been arrested, the Commission strongly condemns this heinous
crime and has directed authorities to ensure the immediate arrest of all accused, a fair
and time-bound investigation, and necessary support for the victim, including medical and
psychological care," said the Commission.

The NCW also said that a detailed action taken report has been sought within 3 days.

Meanwhile, 14 people have been arrested in 5 cases registered so far in connection with
the alleged sexual abuse of a now 18-year-old girl in Kerala's Pathanamthitta district.

The Illavumthitta police, which had registered two cases, had arrested 5 youths yesterday.

Then today, the Pathanamthitta police registered 3 cases and immediately took 9 of the
total 14 accused into custody.

Subin (24), VK Vineeth (30), K Anandu (21), S Sandeep (30), and Sreeni alias S Sudhi
(24) are the accused in a case registered at the llavumthitta station. Achu Anand (21) is
the accused in another POCSO case registered here.

The fifth accused in the first case, Sudhi, is currently in jail in another POCSO case
registered by the Pathanamthitta police earlier.


https://www.latestly.com/agency-news/india-news-ncw-takes-cognizance-of-kerala-sexual-abuse-case-6558039.html
https://www.latestly.com/agency-news/india-news-ncw-takes-cognizance-of-kerala-sexual-abuse-case-6558039.html

LATESTLY, Online, 12.1.2025

Page No. 0, Size:(17.82)cms X (22.82)cms.

The investigation into this case, which has been filed under sections of the Prevention of
Atrocities against Scheduled Castes Act, is being conducted by Pathanamthitta Deputy
Superintendent of Police PS Nandakumar.

The case was registered on the report of the Pathanamthitta Child Welfare Committee
(CWC).

Earlier in the day, the National Human Rights Commission (NHRC) also took cognizance
of the sexual abuse case in Kerala and said that it has written to the state government for
action in this matter.

"Everyone should stand with the minor girl who has courageously raised her voice against
the incidents of rape that happened to her for 5 years. It is very important that we all
become her strength. We should appreciate her for showing courage. 64 people raped
her continuously for 5 years. It means that the system has collapsed. We are writing to
the state government for action in this matter as per the complaint,” NHRC member
Priyank Kanoongo said. (ANI)

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff
may not have modified or edited the content body)
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Srinagar first J&K district to implement ‘SMILE Scheme’ for marginalized
communities

https://risingkashmir.com/srinagar-first-jk-district-to-implement-smile-scheme-for-
marginalized-communities/

Last updated: January 12, 2025 2:04 am
4 Min Read

Srinagar, Jan 11: In a significant step towards social welfare and rehabilitation, Srinagar
has become the first district in Jammu and Kashmir to implement the SMILE (Support for
Marginalized Individuals for Livelihood and Enterprise) scheme under GOMODAF India.
The initiative aims to provide comprehensive rehabilitation to individuals engaged in
begging and transgender communities.
Deputy Commissioner (DC) Srinagar, Dr. Bilal Mohiuddin, inaugurated a full-fledged
rehabilitation home for marginalized individuals, marking a major shift in the district’s
approach to social welfare.
“This is the first time in J&K that this scheme is being implemented, and Srinagar is
leading the way. It is a comprehensive scheme where we are actively involved in
addressing the issue of begging,” Dr. Bilal told Rising Kashmir.
The newly established rehabilitation home has an initial capacity of 50 people, with plans
for future expansion. “Some people here complain about the lack of space in their homes.
Now we have a proper rehabilitation center for them,” he added.
Dr. Bilal highlighted that earlier, the J&K Provincial Baggery Act of 1960 criminalized
begging, but a 196-page High Court judgment later struck down the law, emphasizing the
role of a welfare state. “We used to issue arrest orders for people involved in begging.
However, the High Court later reinforced that the solution lies in rehabilitation, not
criminalization,” he explained.
The SMILE scheme, launched by the Government of India, follows human rights
guidelines set by the National Human Rights Commission (NHRC) and the Supreme
Court. It has two components rehabilitation for transgender individuals and those
engaged in begging. The initiative will be executed by the District Social Welfare Officer
(DSW) in collaboration with NGO Inpallant Paryas.
DC Srinagar outlined a comprehensive rehabilitation plan, stating, “This is not just a place
to sit, but a full-fledged rehabilitation home. We will focus on skill empowerment, engaging
individuals in trades like boutique work, tailoring, cutting, and bulb-making to integrate
them into employment or enterprise.”
In addition, the initiative ensures that children previously involved in begging are now
enrolled in schools. “We have also connected these children with schools. There is no
better definition of a welfare state than the implementation of the SMILE scheme in
Srinagar,” he stated.
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Expressing satisfaction with the initiative, Dr. Bilal highlighted that this milestone marks a
new beginning for the marginalized community. “Many media persons used to point out
that we were only arresting them. Now, we have an alternative rehabilitation. This is our
job as a welfare state. We cannot criminalize a community for their circumstances. The
court has also reinforced this stance,” he remarked.
With everything in place, the district administration will now begin rehabilitating individuals
under the scheme. “This is an important milestone for Srinagar. From today, we will bring
them here and rehabilitate them. This effort will yield significant benefits for the
community,” he concluded.
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NHRC §RT T 4-HwT8 &1 XaPTei— §e1R1U-2024 JUH, 61 HAPIR WX &
ety 3 ym foram

https://insamachar.com/4-week-winter-internship-2024-organised-by-nhrc-concluded-
61-postgraduate-level-students-participated/

Posted on 11 SFART 2025

YRA & AP AHAMIBR SN (NHRC) §RT WD R &R o Genfiar & forg siranford 4-
T8 &I MBI SeH1RIU-2024 TS 0 §5 | <X & A fayfaamedl sk Sicel &
faftrsr Reifdre fawat at 8o ufawra afgenst wflka $a 61 faenfial 3 51 eiRm & g
farar| 5 faenfiat o) 1,000 ¥ 31w smaem! o T AT AT AT ZAH 18 AT 3R I I
MY W= o faemeif =nfirer A

YRA & AP HAAMYBR AR (TTTISAREN o SHeAg] W Y. IHGSHUG A ST &
T Hfd (ST &SR, IR SR aRy siftieiieal ot Iufufa & gH= = o) I
HRd gU SCHIRIT o Thd JATIA IR el &1 qurE €t 3517 &l & 311a1 & garsii &l
gII3fl 0% TaRex Ugd &1 garay 3R 98¢ X d® SUANT &l A1gd | 3 oifad |
AR Gedl B ST AR, fSreh fo1 9 Gl & AHATISRI &1 FH1H 8] HR dobvdl |

B AHAIGRI &1 T § UTA B DI Fiedl GRIFT YR URORT 3R TP Bt TGfS
DI J@ifdbd faar, S SHTeTTe! & qRd a1¢ URd & dfae™ & Hf uRaféra gsi, s aq&l & 54
T g 3 gt srexaiarufia sfteR! @ gfad fiarar g1 9t & Ium AR 3R IeHifas
YPR 3T T, SRgRgdT T FR & T3 3R Afeansit Afed Tt &I Adeq &1 SfieR
feam |

T IMYSHUA | ®gl b g & J98 A didbad Igdd Iod ARG I ot
AFAYERI & 9T &) GauTd 3R BT ©U Y AHR B J I8 &1 Jg8 @1 1776
7 fofewr omeE ¥ SMeTe & d1E 1865 H AT & W& HRA T 90 I T 7Y, 3R ITF d18
1956 T GUTHIUT BT, ST A1 1-3ARIGT] &I §d ARGl & SRR Araoi-d Jarsfi &
JUINT - B STALT 7181 gt f, BT Srfdene Gt d= & 3R 90 a9 T 7T 39 Hed
H, I8 T 4d afad & o 3o 59 ot Hie Bies ¥ 7R B aell T 34d ANRS
PR BBl =41 Ul HT garer 1| Uled & 59 HeH 7 RSP ARRS IfHR
3ffaie &I Tfd & &Y, Fory wfdT R 1 IR gRT 381 &A1 a TRuiferesT &t a1t &t
IR} BT IRHR Hb 3T TSTT| $Tb URUIMRGRY 3idd: 314 3R 49 3R ARt
& S SR B T GYUFHRUN BT b1 3id g T

3{19-T13c o d SR & Agd IR YHIRI STad g, 361 Bl [ U HRIGH I 95
FS Tal 8, o 3f-amed HHH & Idc R, IR R Feg Yonferdt w1 A1 B &
U Td & Shta PIwra fararel gRT 181, afes sfqdafade Targ gRT WA ofd &1 S5
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U T B AT &1 foh Uinegaft & 8o ufa=a Afgemy i off $ik Fe1 & Wfeiie &4
T, Afgensft 7 AR el &I Aqd fBar gl

T8 U5d, URA & AT AHAMIGR TGN (TR & HEMd HRd ard 3 309
e # foenfial @ TeTgufd, ae=iadr SR Sarece! & Jo Jedi & ST B 3R
U&hc B BT 3G (BTl 9 SR A el o fafte wfaffa aaarst & mrem 9
AFAYSRI & fafts ugqslt I uRfrd g9 &1 s faan| =i 39 Se-RIT & GRI U
I BT IUTART B 3R 3 & fAATE TS ISTH AN Bl ANEH 4 & I A
AFAIYSHRI BT fadR B &1 3MUg [, S 9g! A1 8 T T[S G grf |

P AHAIIGR SR (TTUISRHY) & TYad Iid ga= AR FF 7 SeHRM ST Ruid
TId Pl I8+ el fb et & aRky ifeiial, fatvs sk 9rie Tde &
Uil & Aga@ & AFAYeR! & fafie ugqefl W™ W= & s, uriegsi & fowtt
gfera KT, fgTs o, gt SuHiedT fdare FaRor s, g1 STt IR TREUT STanT
3R 3TRI fHRuT YeeR §H & SR WR o ST 71| 37 Tfafafert 3 uiigish & WReRT TRl
& PGS, AHANIDHR TREUT T 3R AN & HHAGR ol & HABRI BT GR&T I Jal
STHI P Idhd 3R SRexdl & IR H §gHed e UM &1 | Gos HUR 7 7 Txad e,
g XY UGS TR 3R HTNOT Gfernfirar & fasrarsft 1 oft diwon &1
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Karnataka: 3RUdTd 2 TYSHE ST # AT H31 T fFa1 399K, ot 7 &2 ol
Tl

ST W U 3RUATA o U GOl Bl STSHT TISHT & dgd 5 AR U & HaR o I IAPR
R fear foraes a1e 72 vl ool 3 siaTgar R ot | @ HeR ¥ Uifsd 31 39 Ame R 99
Ad §U P AHAIYSR SN (NHRC) A T¥AR B YA HRd IIoHT H Jg Teh AHS
T % 3R Hrilcd WBR DI AIfcd oIRI fHar g

https://www.jagran.com/news/national-bengaluru-hospital-refused-treatment-under-
ayushman-scheme-elderly-man-committed-suicide-nhrc-issued-notice-23865020.html

Updated: Sat, 11 Jan 2025 07:05 PM (IST)

HighLights

IS D1 AT A AT WA & HABR BT Iecd-: NHRC
SIS Ao & dgd AT oY 5 ARG T Sars! e g

fSforea S, 15 facdll| e O I WBHR & 3RUAIA fdhgas AHINTA SRecye i
S{T~pIdrol = 72 1A & ol B! AT IS & dgd 5 ARG ¥UT BT HAR o § AT IR
feam o1 9 91 I5i- {UDd ATd 25 fGTeR DI 7l A g dx af At

START 7 Aifey § o1 ferar?

IS AHATYSHR SN (NHRC) A THAR Bl S HRA Aol ¥ 9g T HIFd H dg
3R Flch THR P Aifed R fpar g1 manT 3 ey & R Ridiem anuiiiat o
ST H 3T aTeh $© 3= RNt &1 it fo1eh fhar 81 3mai A gl fs siR Wif R Ridtem
BT 3P TS TS Aol BT ATH el [ 81 8, dl I8 WY P 3HfYPR BT Icig- gl Fobd

gl

\3RUATS - G SISl B3 o J1 R fedr

TP THER UF &1 &l 718 Sexeyg # tifgd uRaR & U6 Y A 9amn fob ol R 9 difsd
| OIF 38 Udl Il fob SRUATA 7 (AB PM-JAY) & d8d 5 ARd ¥Ud &I HaAR ¢ I A1 B
fean, forges fore IiR IoRe =M & T

T AB PM-JAY TR RIS 1€ samr o7 e ded S (Yfed &) J1e T 5 ara
ST BT HeR a1 741 oI, aifd forgas AHRgd SReeye 3w si-piarst (KMIO) 3 I8 ®gd
BT ATH ¢ ¥ STPR I a1 o I50 INBR & 31 it g g1 311U g1 gTefifor SRy
= g9 50 Ufa=Id &1 ge 4l

HT 8 YA HRT TSl
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g ISl YR IRBR &1 Th o 3MHYS Aol g, fordds Sfavfd U Al &1 qod Falrel bl
Y o SITaT 81 it RBR A I1d 2018 H YUTHA SIS HRA roi1 Y& &1 At T_id
3R STERHE AN BT 5 TG FUY dP & Jud ISl BT ST ol 5|
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Agra News: Child rights activist complains about making a 13 year old
girl a Sadhvi by donating her, demands action against the
accused...#agranews

https://agraleaks.com/agra-news-child-rights-activist-complains-about-making-a-13-
year-old-girl-a-sadhvi-by-donating-her-demands-action-against-the-accused-agranews/

January 11, 20251 Mins read21 Views

SMRTA. .. 3RT § HRIERT P 13 JIA P dct Dl G Hp J1dl §91 & JHS DI

RIprd. a3es s Uaefote A H81—a8 $d AT dWh<! oI, SRIUA IR 81 HRaTs, gl
@1 g1 DI

TR H $¢ I & TaTHId ARl UoT HRIGR] Yed g Pt 13 T $I 9t I4T BT HgTHH
& ST 3RATS W GF H, I G I & HHd B! RIGAd ST Hedu FrHfd, STe ST,
HFE ST, AT HHATIBR SHTANT IR STEISIE BRPIC P U3 G B 718 6. A1BeS
e Yfaefaie TR IRY A 39 AW P I3Td gU R & fIAs HRar 3R St Bt
HISYUICHT BRI P AN &1 &,

TS X3¢ Ulaelaxe 7 I &1 Rreerd

TEcE e Ufdefate R URY 7 Remd v & forar § & 73Ry & $sia & 741 Hidt
R Tty ere) ot 13 Ieffy Tt It fBT Wics 3uex pias H we -t & I . 98 UeH
BIRTR ot 98 Ug foraeh 3MEuey o=+ argdt &t aifdeT BT & fUdr 7 SU! Ugrs gearas
I AT TS & Wiyl ®F g H ¢ f3an. 98 e 9% g 91y WY H 38 @ 7. 19
SHAEt 2025 B BET & URSH IUHT UUSeH S Tafes useH MRUNWRId foar S &,
BHET HIg A% o] & o & | (3T S Tob. T8 Hed AT aahs] & GRR | 31dl §. HRdg
T AT 2023 BT YRT 143 (IMSURT Bt &RT 370) F d8d RTY B, fHPUR UM (Sad T
TRefon) HfAFTH 2015 BT Iowe ©.

o H I fora fb fondft +ff =2 &1 ulkcamT b el @ Y I 919 weumur IfAfa & gHe
TR IR THfUd [T ST 8. S1d dedTur Qiiifd a1at fi3d &I wardi ATd §U o= &1 gRferd
Y WR 310 feard) 3. 5= & Mg 21 & forw off yRa # 3o @ uray™ 8. g a1 & fa
T BT UTel HRAT BT 8. BIRex HIR | w7 bl IRARY B b ol BRI iR fHaR =ara
fATH ) MESATZT BT U HAT Bial §. HRAT VAU & 3R — 21F & ded B8
Y 9 Aeg I8 dF B 3G & a=! & [od AR e 3 &1 wrau™ g. Rien &1 fadR
e SHIGRI & Sfavfa AT 7. SIferesT &1 UgTs gedaras 39 Aiferd SifeR! ¥ dfed fear
g1 59 3rare & aifcieT & g | four mr § 98 IXF fPeR =g (/T T TRef)
AT 2015 & Sfarfd Uoligd ot €1 B, agt siferest &1 faw R 761§,

SR &1 foar g8
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o H 354 foran § o gd & enfifer St & o1 =190 & Ad TSR S g 5. Id
STIRTH ST T IEEXV &, SIl &1 A1 N0 o T § UIRH & dgd 9ol HIC @ &
Hifsa o og TRl I U S1pR T P 3= AT +ff 3ot Sfeat & Ayt Bl g A T ghd
8. T T TWWRI = g B YH1EAT 7, o 55 Ten # 9=l & a1d USRI Iecio gh|
gt & Miced BRI BT HfesroT g |

g b AT

T30S SC UGfIEe <R URY 3 AT B & fob w1 e gry aryait ) g 7 & 7 fpa
T B ASeS AR U7 e o 1 I Tard HRIBR IUD! HIITICHT DRIs. 34 GRI&d
RIF TR 1YY AT S, D! UGTs I YRS BR1s o, SR o [aeg Hriarg! o
Y, forad forddt o= Sl &1 g | A far o dob.

J § T HHaT

3TRT & HAeTdIg IS & Sl H e ara Yery Rig U6T HRIGRT §,URaR & gat 41 3R
IS 9T 13 I B! T 3R BT 91 Faant 8. IRt R Wics e BIorel H BT 1 Dl B
8. TdT 30 URaR & 1Y 26 AR P TAFRIS HeTHpH & o U §, 361 g1 31U el
G BT T FH B & §G ST 3RETS & Id DIa AR B aF F= fean. I diwa Ak A
AR & 1Y IR BT YA HIAT 3R TR 19 @1 8. 19 SHas] b fise g oT, 39%
e I TIRT 30 URaR ¥ 31aT g1 SiTe,

grerd Hifsar R 3= & 91 forar Aol

SR, ATFTICHT &1 ATEE S DI A1 TS W T R 81 718, AT ST SRareT H areat
&1 YN | T et A, el o 8T o o dlan fiGam & a1g #gihy # yHEel R IR
BT ST, S §1G INWRT & IR , ST BT Siid ot [USaH BRI B! °iivdl &l Ts.
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https://azadsipahi.in/01/2025/hazaribagh-districts-most-wanted-gangster-rahul-turi-alias-

alok-killed-in-police-encounter.html

January 11, 2025Updated:January 11, 2025
3 Mins Read

TOIRISNT d TG Yfery & Sgad S 4 et st

%9 | SIRIENT 9 TG Yferd &1 gad ST & d8d MR P GIUeR HRId 12 Fof o,
3Nt & & TRaT fRyd 3 9T $ gdf & P STl 31 H ORI & WY Geus 81 TS|
o sroifert gRT Sfengy WAl & SR gfer gRT sieReny &t 12 wrafr & e
TITReR Vg Xl S 3MTaid il i UR &2 81 11| STafdh 39T U TgaNT SMTehTRT HRATA
e & 8 a1l g1, ST ey Il Hidh § TRR 81 & 9o @7

T HET IHTG THUT 361 HAR A " DI STHPRI ¢d §U TG THUT 36 HAR A ol
o Tga qXI I SMTaies = i o= Jd SART & faRufud g Aar Saw R faqsre gan
PR G 3! ForaeRY o ot 9 off 39 W 20 § 25 WA SR Ae oSl /1 WY
g1, SUPT IUAIE! WS UG I IS 8 &1 a1 §1 SHD! T AT Xl GOIRIGNT g
TG Yo & TSR WR 4TI 341 SR FaR &1 gferd o) G el fo gat dioigl g
a9 & U g | 55T fHdt IS} Te1 B 3iH 7 & i | 31 39D ABR AT BT
! e & gferd W & o™ R Ue <1 T118d &1 T8 | S gRT §d! U RIee &
R I RIT TR 37T T Iferd 1A J gl STgt gl 3R I g3 Mellai! & SR gd
I AP qR AR T I ATl Bl 3RTY BIS <1 &I d1d FHal, el ol S Y-
DI TR | Wb I gferd 7 YR Ae § Hiegd BiF U9 8RR sRwe fovar T g1 ot
dlé‘loh%\ﬂid gSdId 9 Y61 ¢ | UeTRId U e ORI gRT Bie! s Ue aid i SR
fhar gl

AfSHd aIs Pt IuTRUFT H Tgd T BT 8N UReAcH

Y} 3T HHR A 9aR fb SRt & Fex R aforee &t Fgfad &1 7S g1 91U 81, ifewa
IS 1 T34 a1 T § | A Rt BT X9 BT URSHICH AfSHA dis g HioRee &1 R d
BN S| Fg1, AP AHATIDBR AT b G2 G &b IR UeIhH i dif ST
CREESIRGE

TR IR HiNlg Yo SifIdRT
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TORIEN Tadt oRfdg Rig, I THSIdel IRAYR UNIE 9 ded ad, Alg SWdex eI
ST, TRE! UM YUY ad $AR, THSTE THY HUR Rig, Fo 3N THR THRT Tord g5/,
Tig dretsil Ride $HR, Went farna HAR Rig, °rel 4 TURT <us $UR Iied YR S
o g foreT o IRRd gfe §d JiN[G 8|
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favER ot 1ia A= | §9RIGNT DC &1 A, NTPC ®t Yfi®T R 3o/ R Tara

https://thefollowup.in/jharkhand/news/hazaribagh-dc-summoned-in-birhor-death-case-
serious-questions-raised-on-ntpc-role-55447.html

BY Zeb Akhtar Jan 11, 2025

NE]l

TARIENT & HRSRI € T NTPC B Ig! aRUTq Hidd URASHT & G4 g gHHE &
DR ST SN THE™ & 2 Te&i, [l foReR 3R T81gR foRER, &1 #id & ama 3

S TS for g1 AP AHATUBR START A 37 W IFH ad §U SUGH SOIRISRT BT TR
SRl fear gl

3TN < JUGed 1 10 RS ) AfRITd T4 J IufRd 81 &1 e faar 31 graife, afe
TN Ugd OR figst W fawga i 99 <t 9t €, o SAfaaa o=t ¥ ge Bra wadt g
g HIHAT T Tt B Rieprd SR gferT siefiere goRianT & KUl UR STeTRd g | STanT A
gﬂ%ﬁﬁ@ﬁwwmmﬁgﬁwﬁéwzﬁﬁmwﬁﬂﬁﬁ@ﬁﬁg
1. NTPC gRIfoRgR TIdl, TR & G- 1 & giH & [afd|

2. G99 &3 & ARl & W W us ufded gyE|

3. ToRER Iqer™ &1 NTPC gRT FAfHd Wi & 7 9 &1 HRUT 3R 3T RIM B JRE|

4. T YE 8 P 91 Y 3F I g3 Hid! ! T 3R I9h HRUT|
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FRES: TIPS H BT IGHIRT §IT &X, HHARY &I gl oI eift ordert, a6t
e ¥ iR Wt g Re

Jharkhand: Notorious criminal killed in encounter, held responsible for murder of

employee, large number of weapons also recovered

https://www.hpbl.co.in/notorious-criminal-killed-in-jharkhand-encounter-responsibility-
for-murder-of-employee-held-large-number-of-weapons-also-recovered/

ashritaJanuary 11, 2025

Jharkhand Crime News: IRWS & Y 3 WHAR & 991 TaRM @ml IWTg 3R
TORINT Yo A AR &1 Ho] AT &5 & TRUT H TSR H IGHIRT SMdId )} SW gd
T B e R feaT| I8 U TGHI B IRUIR forat 71 § 1 311 A 8 SHas] &l SR &
qIe TTid § SriiueesHl Sdiy Rig 31 g8 sl & g o ot

FEHTR T TR UR 20-25  HTYH A ol ¢ | Tbs T RTE & UMy 9 U e Aiarsd
B STed fordT T B, 31t ge! i &t 51138 8 | I 3R SORIANT Yferd &l T T
foreh oft o $ SrIRTyHHT fal! ISt g1 & 3o ¢ & ol Alg, Fol goRIaTT Slex TRg]
H S Tt g

P d1G G T 1 Gfery &1 U Ygad S 18 718 31R &5 H TR BTUARY AT &
foraT| AR Y SrRTeRt SR ARTR sroRTeht & oy ¥ fRqed ik WY T & Hissd sRivg
e T B | THPTSCR & §1G TAUASRET & O &1 SuTe faa off X8T g |

AT MG § MR 373! W H I8 S18] P geAyd I URSHICH §139 o ST SITe,
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